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that as far as the agricultural labour 
is copcerned, the Government is con-
templating to bring forward a Bi!! in 
that respect. 
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SHRI J. B. PATNAIK: There is 
already an Act viz., Contract Laoour 
Act, As far as the unorganised labour 
in the rural JIIecter is concerned. I 
have a~ready J3romlsed the ;House that 
We shall come farwafd with a Bill 
f'or that purpQse, 

SHRI K. RAMAMURTHY: I wou!d 
like to know from the hon. ~1"inister 

whether he is aware of the fact that 
the previous Janata Government had 
nppointed a Committee for formulat-
ing the legislation for agricu:tural 
labour. What is the composition of 
that Committee? 

I ",r·~)tld also :ike to know whether 
they held sittings and whether they 
have finalised their report and whe-
ther the Report has been received 
h y the 1\1inister and if so, what action 
is going to be taken by the Govern-
ment over that Report. 

SHRI J. B. PATNAIK: There was 
a Central Standing Committee on 
RuraI unorganised labour under the 
Chairmanship of the Minister of La-
bour. The Committee held its flrst 
meeting in January 1979 and it de-
cided to set up three Sub-Committee 
and the sub-committees have Jnet and 
they have recommended to the Gov-
ernment to bring forwa.rd a Bill for 

emanicipation, rehabilitation of bon~ 
ded labour and to recommend mea--
$ures for improvement thereon and' 
for education and organisation of" 
rural workers. • These recommenda-· 
tions are being taken care of. 

SHRI A. K. ROY: In the Contract 
Labour (Abolition and Regulation) 
Act, zones have been identified to . 
prohibit the contract system. But noth-
ing has been made clear regarding 
the fate of the ·workers who are wor-
king under contractors. Mostly they 
are being retrenched, though the 
spirit of 1he Act was to departmenta-
lise them. W~ll the Minister enlight-
en us on this particular issue? 

SHR)I J. B. PATNAIK: I have' 
said that there are certain defects 
which are fround out at the time of 
w0rking of many of the Acts and 
some Acts are really not adequate. 
So, We are nothing the inadequacie! 
and We are trying to amend the Act 
to remove them. 
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Shipping Tonnage 

231. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: 

(a) what is the total shipping ton-
nage available with the country; 

(b) whether it is sufficient to meet 
the requirements of the country f'or 
the foreign traffiC' and the coastal tra-
ffic; and 

(c) if not, what steps hav~ been 
taken or are proposed to be taken t·\) 
increase the shipping tonnage to make 
the country self-sufficient? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI A. P. 
SHARMA) : (a) Total shipping ton-
nage available with the C'ountry as 
On 1 March 1980 is 377 ships of 55.97 
lakh GRT. 

(b) and (c). National tr)nnage is 
adequate for coastal traffic. It is also 
broadly adequate for foreign traffic. 
However, corr.mercial considerations 
in international shipping do not al-
ways make it possible to keep the 
national tonnage tied up to national 
trad~ only. Vessels are often dep-
loyed, apart from national trade, in 
('ros~ trades, on time C'ha rter and are 
also chartered to individual parties. 
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Attachment of Milk Wagon ft'om 
Dhule to Bombay 

*233. SHRI VIJAY N. PATIL: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment of Maharashtra has requested 
for attachment of 4th Milk Wagon 
for carrying Milk from Dhu1e to Bom-
bay by rai!way; and 

(b) if so, by what time. this de-
mand wi1l be complied with? 

THE MINISTER OF '3TATF. IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
(a) & (b). A request was received in 
.June, 1978 by the DivisiO'nal authori-
ties at Bhusaval on Central Railway 
for running one more milk tanker 
between Dhule and Byculla in ~ddi

ti'Dn to three milk tankers which are 
already running between Dhule and 
Byculla. A reply was sent by the 
Divisional authorities of Bhusaval re-
grettng inabiity to run the fourth 
milk tanker due to difficulties of room 
on the trains from Dhule to Chalis-
gaon and from Cha!isgaon to Byculla \ 
as well as inadequate decanting faci-
lities at Byculla where aready {I 




